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Bill No. 16 of 2010

THEHIMACHAL PRADESH PROHIBITION OF COW SLAUGHTER
(AMENDMENT) BILL, 2010

(AsINTRODUCEDIN THE LEGISLATIVE ASSEMBLY)

A
BILL
further to amend the Himachal Pradesh Prohibition of Cow Saughter Act, 1979.
(Act No. 11 of 1979).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstyear of Republic of India as follows:—

1 ThisAct may be calledhe Himachal Pradesh Prohibitioshort title.
of Cow Slaughter (Amendmentt, 2010.

2. In section 2 of the Himachal Pradesh Prohibition of Gowndment
of section 2.

SlaughteAct, 1979 (herein after referred to as the prin@yo8), after clause
(c), the following clause shall be inserted, namely:—

“(cc) “export” means taking of cow outside the territorial
jurisdiction of Himachal Pradesh;”.

3. After section 4 of the principakt, the following new sectionsisertion of

shall be inserted, namely:— new sections

4C.
"4A. Restriction on export of caw- No person shall export or
cause to be exported, cow for the purpose of slaughter either
directly or through his agent or servant or any other person
acting on his behalf in contravention of the provisions of this
Act or with knowledge that it may be or likely to be
slaughtered.

4 B. Permitfor export.—(1Any person desiring to export cows
shall apply for a permit to suchickr, as the Government
may, by notification, appoint in this behalf, stating the reasons
for which they are to be exported together with the number



of cows and the name of the State to which they are
proposed to be exported. He shall also file a declaration
that the cows for which export permit is required shall not
be slaughtered.

(2 The officer appointed under sub-section (1), after satisfying
himself about the genuineness of the request of the applicant,
shall grant and issue him a permit for export of cows specified
in the application on payment of such fee and in such form as
may be prescribed.

4 C. Special permits.— The Government shall have the power to
issue special permits for export of cows in cases where it is
of the opinion that it is in the public interest to do so.".

Amendment 4, In section 8 of the principalct, in sub-section (1), for the

of section 8.\yords and figures “section 3 or 5” and “ five thousand”, the words, figures
and signs “sections 3, 4A, 4B or 5” and * twenty five thousand” shall
respectively be substituted.

Insertion of 5. After section 9 of the principatt, the following new sections

new sections

9A and o B._Shall beinserted, namely:—

"9 A. Power to enter and seizure etcAry Police Oficer not
below the rank of Head Constable or any person authorized in this behalf by
the Government mawith a view to assure and for satisfying himself that the
provisions of thig\ct have been complied with,—

(@ enter stop and search or authorize any person to enter stop
and search any vehicle used or intended to be used for the
export of cows;

(b) seize or authorize seizure of cows and vehicle in which such
cows are found if he suspects that any of the provision of
thisAct has been, is being or about to be contravened, and
thereaftertake or authorize the taking of all measures
necessary for securing the production of cows and vehicles
seized, in the court for their safe custody; and



(© the provisions of section 100 of the Code of Criminal
Procedures, 1973, relating to search and seizure shall, so
far as may be, apply to searches and seizures under this
section.

9B. Protection of action taken in good faith.— No suit,
prosecution or other legal proceedings shall lie against any officer of the
Government for any thing which is in good faith done or intended be done
under thig\ct or the rules made thereunder

6. In section 10 of the principALt, the following clause shalhmendment
be inserted, namely:— of section 10.

"(dd) the form in which the permit under section 4 B is to be
granted and fee to be charged in respect of such permit;”.



STATEMENT OF OBJECTSAND REASONS

The Himachal Pradesh prohibition of Cow Slaughty 1979 prohibit the slaughter of
cow and its progeny in the State of Himachal Pradesh.

At present there is no provision to check transportation of cattle from the State of Himachal
Pradesh to other States for slaughtering. In the changed circumstances, it is felt necessary to make
provisions for prohibition of transportation of cattle for slaughter from the State of Himachal Pradesh.
Furtherthere is no provision in tAet ibid to issue permit for export of cows and for search and
seizure of the vehicles used or being used for transportation of such cows. Thus, it has also been
considered necessary to make provision for search and seizure of such vehiclestiieirther
penalty provided under section 8 of the gaitis also quite nominal’herefore, in order to make
the provisions more stringent, it is also considered essential to enhance the peuasyiyhas
been decided to amend ke ibid suitably This has necessitated amendment iktiiébid.

This Bill seeks to achieve the aforesaid objectives.

PREM KUMAR DHUMAL,
Chief Minister.

FINANCIAL MEMORANDUM

-NIL-

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 3 of the Bill empowers the State Government to make rules in respect of issue of
export permit and fee to be charged for such permits. The proposed delegation of power is
essential and normal in character



